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OA 632/96

P

Jagdizh Marayan Msens £ 0 Shri Fadri Harayan Mesna r’c khadu
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Fi Dhani, Prem Nagar, Villags Gevor, Malviya MNagar, Jaipur.

«ss Applicant

1. © Union 3f India throngh Frincipal fecrztary, Central

Secretariat, Mew Delhi

2. Chairman, 8&taff &czlection Commizzion, Flocl Nol.l2,

CGO Comple:, Lodhi Poad, Mew Delhi.
2. Pegiconal Director, Staff Selection Commissicon, Bloclk
Mo.l12, CGO Complex, Lodhi Road, lew Delhi.
... Respondents
CORAM:
HOW'ELE MF.&.[.AGAFWAL, JUDICIAL MEMEER
HON'ELE MF.N.F.UAWANI, ADMIMNISTRATIVE MEMEER

For the Applicant ees Mizz Ehazhi Fharma, prozy

T
counzzl for Mr. Pa;enﬂra Soni

" For the Respondenica ce. Mr.3.3.Hazan

-OR DER
FPEE HﬁN BLE Mh.u.f.uuATW L, JOUDICIAL MEMEEER
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porndentz Lo Give exemption ©o him from the type test as

dicapped person.  Further directionz are also
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vl from the date on which other personz have bean gjiven
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Cle
f sintment after giving eremption from typs tezt.

2. In hrief, the applicant iz that one of the

fingsrz in his iz Adefective, thereafore, he is
unakle te typs in ths manner 3 healthy pesraon may 2o typs.
It iz etated that the applicant appsared in the wricten
eraminaticon for resrnitment of clerks in pursuanae of an
advartizement publizhed in the Employment lizws Jdat=z=d 14.4.95

Cl he waz informsd €0 appsar
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and pazzed the zams.,

in the type test. The applicant submitted = celtificate
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izzused Ly the SMSV'Hocpital, “Jaipnr, ~L4u¢n3 that ithe
Capplicant iz handiea apped  and, therefors recommsnisd  to
crzempt him from type test. In parsnanss »f the s3id notise
the applicant app=2arzd in the typs fest althnuuh e waz not
required ko appest az per the ingtructicns izsued for this
purpsze.  The Staff Zelection Commission (333) declared the
rezult, wherein name of the applicant did not £ind place.
It iz ztated that the applizant if a handicapped paraon and
not exempting him from bype szt i3 oclear viclation of
rales. The applicant‘-filed H] Qertifidate 2f  handisoap
alongwith hiz applicaticn;form and also prﬁduced the came at
the tims of type test but no ‘"'mLLluh waz given to him for
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peiring in the type tezt. Ther efore, actisn of  the
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cndents not exempting the applicant from type tezt iz
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¢1together arbitrary, unjust znd against the instrustions
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% by  the respondent departmznt. Therefors, the

applicant has filed this O0A for the relizf az ahove

. Feply was filed. It is stated in the reply ithat the
applizant did not enclose the’ required certificztes in the
prescrikbed  form (Appendiz-vII) igzued hy  the  sompat =i
rity with “hiz  spplicaticn declarin; him t2 bhe
cermanently unfit bt pass type test becauze of his physical
ility. A=z zuch, his 21ls5im for exemption for appearing

in the typs test waz not conzidersd and admizzion card was
1

iszued to the spplicant for'éppearing in the type test. It
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g further stated in the reply that the applis Sant arrived
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the ecxaminaticon hall with a typewriter and appeare
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type test wlongwith other ocandidaztes and did not raize any

ijection at the time of fype tezt. Hzd hs presented
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have izsusd him veguis ite certificate For seski ing exempbion
from the Ltype test. It is further stated that at the Jaiput
centre therse were fqur'cauﬂlrates whed L¢c;cnt|- P“msalv~"_
as PH candidatez and sought srenption, which was granted o
them. It iz =lzs ztated that for rgcommending a candidate

for appointment as LDC, it iz mandatory ©o qualify the bLype

— tazszt. The 4p111bnnt Failed Lo qualify theftypé teat dne to
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his dis mal performance.  Therefors, applicant's nane LEE nok

included in the 1 ut of Ceucocezafn

1
applicant iz nok entitled to any relief sought for.

4, Hzard the learned counzel for the partize and also
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£, It i3 a proved fact that +the applicant . not
enclogze with hiz application = certificate in the pr 253 ribed
format (Appendix;VII) dzclaring him to be permancently unfit
to pasa Ltype test becauze of his permanent  Jdiszability.
Ph"*luyllj’ﬁl-hupqciluﬂlly ha ilcalywﬂ person is one whe has
a minimum of 40% of phys 1le defect or JlfLHrmlfy which has
an interferénse with the normal fuanction of bonzs, muszcles
and julhto. Au-olﬂing to the schems of ezamination, ths
Clerl: Grade Examinsaticon will cqnsiét of two parcs -

Part-I  Written Examination
Part-II  Typs Test

‘;u

For type test'only fhnC@ candidates who gUalify Lhe
written examination will bhe '}Dnﬁidered 2ligible and -only
gurch candidatea whe gqualify the type test shall he =ligible
for r:::mméndac1uu for appointment s LDC acoording o their

merit. Az per rulez, =3 candidat: who  claims  to he

7]

permansntly unfit to pazs type tegt kecauze o physical

Aizakbility may with the prior appr al of Pkairman, S82C, he
exenpted from the requiremcnt Qf‘331§3 ring and qualifying

such test providing sush 3 candid late has submitied alongwith
hiz applicaticn = certifiscate (in the presoriked form as in
A[Pch]l"—VII) to the Commlcu'un from the competent medical
authority i.e. Civil,‘Orthopaedic Surgebn Azclaring him/her

o he permancently unfit to pass kbype test hecaussz of a

physical disability.

€. In the instant caze, the spplicani did not encloze
the certifizate in prescriked form (Appendiz-vII) az issued
by the competent medical aunthoricy declaring him permanently

unfit to pass type test becauze of hisz physical disability

‘rather the applicant arrvived’rezached at the szamination hall

with a tYQewriter and nlp@'réd in the type 23t asz & normal
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